
319 Written Answers AUGUST 14, 1990 lW. SJtuiJtlon Arising out 320 
0/ Govemmetlt's Decision 

to Jmpleme1u MtRiJal Com-
~ \'\ missio~ecl!.?endatio1fS 

Caltral Vigilance Commission. Consi- Awaae duty _.o..'&"':_eriaIt 
derations of space do not permit giv- -
ing details of the remedial measures 2816. S H R I YADYFNDB A 
and vigilance action taken in respect DATT: WiD the Minister of FIN-
of each of the afo~esajd paras. ~ be pleased to state: ,,'e.. ~o\)'(?\ .... .....e.,~ ~.C\u.~ h" <a) whether any proposal has moo-
CODb'aas Placed by DGStD on ted to reduce the average dutv levels 

Forelp Supplier, on raw materials. comlX'nent and 
2815. SH~I RAMU''"HWAR PA- capital goods to 30 to 40 per - ~ OM cent by 1994-95: and IiiAR;_ WI the M1tll~ter of C::M-

RCE be pleased to sta1e: 
(a) the total number of contracts 

placed by the Directur ai..: GeD.:!ral vf 
Supplies and Disposals to Foreign 
Sl.ppliers, either directly or through 
their Indian Agents dU:"dlg ] January 
1990 to 15 July 1990; 

/ 

(b) if so. the results to be achiev-
ed thereby? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) Nc, 
Sir. 

(b) Does not ari~e. 
(b) the number and value of con-

tracts given to suppliers registered 
with OOS&D and tllose nl.'t regi~ter- 12.00 lin. 
ed with DGS&D sep'untd,; 

(c) the quantum of comm' sion pay-
able to Indian agents separately for 
contracts on registereJ and u!')regn-
tered firms; and 

(d) the maximum perce' ta~e of 
~ommission payabl~ to au Ir.dian 
agent against any individual contract 
where funds have been provided from 
Defence Ministry esi'jmates~' 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(,sHRI ARANGIL SHRFFDHA-
RAN): (a) DurIng the period lst Jan-
uary 1990 to 15th July 1990. DCS&LJ 
placed 365 contracts un foreign sup· 
pliers. 

(b) 88 contracts vclluing Rs. ~ 2.23 
crores were placed on ~uppl1ers re-
gistered with DGS&D and remainil'g 
277 contracts valuing Rs. 41.83 crores 
were placed on suppliers not regis-
tered with DGS&D. 

(c) and (d) The quantum of Com-
mission is decided on the merits of 
each case depending on the naturt 
of services to be rendereJ by the 
agents. The commissions payable in 
cases mentioned in Dafas (a) arId (b) 
above have been ~hve<;n 2% and 
10%. 

RE. SITUATION ARISING OUT 
OF GOVERNMENT'S DECISION 
TO IMPLEMENT MANDAL COM-
MISSION'S RECOMMENDATIONS 
[Trallslation)' 

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker, Sir. I 
want to say that there should be 
either a Calling Attention or a fun-
fledged discussion on this issue. 

MR. SPEAKER: Please take 
your seat. You were told not to 
raise this issue again. You please sit 
down. 

(InterruPliol1S) 
SHRI MADAN LAL KHURANA: 

Mr. Speaker, Sir, this has been going 
on since last week and I have been 
repeatedly saying that the Govern-
ment should have initiated a discus-
sion on this issue, on its own. (Inter-
ruptions) 

[English] 
SHRI NIRMAL KANT! CHAT-

TERJEE (Dumdum): May I 
submit to you that this subject is. too 
important to be dealt with in a sbort 
time. We, therefore. desire and· re· 


